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2. R.Balakrishna | BEEEE - Applicants A
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1. The General Manager, : _
Ordnance Factecry Project,, , ; " _ -
Govt, of India, : '
Ministry of Defence,

Eddumailaram,
Medak District.

2. The District Emplovment Offlcer,
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- .

Medak District.
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i JUDGMENT Dt: 13.7.95

-
ﬁOk'BLE SHRI JUSTICE V,NEELADRI RAO, VICE CHAIRMAN)

Heard Shri S.Lakshma Reddy, learned counsel

(AS PER

for the aﬁplicants and Shri N.R.Devaraj, learned standing

- counsel f?r the respondents..
[ |
2, Tkese two epplicants were empanelled on 22.4,1991

for the gost of MiII.Wright Mechanic ($emi Skilled)

on the basis éf their selection from among the candi-
dates spénsored by the Employment Exchange. These

' Aedat G L '
applicants arekgt S1.Nos. 1 and 6grespectively. When
those whb are at Sl. Nos. 2, 5, 8 and 10 filed OA No.
Q44/94_p#aying for direction to the respoendents to
issve appointment orders to them for the posts of
Mill Wr%ght Mechanic (SS) on the basis of their empanel-
ment inJ1991, the following Qrder was passed on 24,1.95

by the Bench of which one of us istg}parfy (Vice-
ChairmaL):a

|

[ "R1 has to issve orders of apéoiﬁtment

f to the applicants 1&3 for the posts of Mill
Wright Mechanics by 1-5-95 if'necessary

by creating supernume:ary-posts failing
which those two applicents ﬁill be enti-
tiled to the salary and emoluments for

| the said post from 1-5-1995, As and

| when the applicants 1é&3 are appointed, they
have to be placed as seniors to Shri N.
'S
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Rajasekhér & other 5 apprentices who
were appointed as Mill Wright Mechanics
from 8-3-94 to 5-7-94., The applicants
264 are free to file M.A, if so advised
and if they are going to get affidavits
frém the others in the panel dated |
22—4-1991 to the effect that they are
not interested in having the job in R1
organisation in pursuance of their
empanelment in the list dated 22.4-91,
If so filed, the same will be considered

in accordance with law.,"

3. It was represented during the consideration of
the said OA that there was no vacancy in the post |
of Mill Wright Mechanic (SS)'Qééj;S six apprentices
were éppointed, it was felt that the first six in the
pangt)should have been appointed insteaéZihe apprenfices‘
and hence the order was given for the immediatev
appointment of the applicsnts 1 and 3 therein as they
are at Sl.Nos. 2 and 5 respectively., As these two
épplicants are stated to‘be at Sl.Nos; 1 and 6’respecti-
ovians A Cwllan 2
vely of the said panel,lyhe order which was passed in
favour of the applicants 1 and 3 in CA 944/94) has tp bé

.passed in favour of these two applicents.

4, In the result, this OA is disposed of as under:-

If these two applicants are at Sl.NQ£;11 and 6 . . .

of the panel dated 22,4.1991 in Proceedings No,09225/
' | |

3
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Admn./Ordinanée Factory Project/Medak/91, @&rx they have
to be given the orders of appointment for the post of
Mill Wright Mechanlc (ss) by 1-11-1995, if necessary

by creating supernumerary posts, failing which these

two applicants will be entitled to salary and emolu=-

ments for the said post from 1-11-1995.

5. The OA is ordered accerdingly at the admission

stage. No costs.f

B it oo
“1n.B.GORTHI _ °  (V.NEELADRI RAQ)

MEMBER (ADMN.) _ VICE CHAIRMAN
= : DATED: 13th July, 1995. p) fo &
' Open court dictation. Py
: ) Deputy Reglstrar (J}CC
To
vEn

1. cT;hetGegeial Manager, Ordnance Factory Pfoject,
ovt,.0 ndia, Ministry of Defence Ed
Medak Di&t. ’ dumatlaran.

2., The District Employment Officer, Sangareddy, Medak Dist.
3. One copy to Mr.S.Lakshma Reddy, Advocate, CAT_ Hyd.

- 4, One copy to Mr.N.R.Devraj, Sr.CGSC.CAT,Hyd.

5. One copy to Library, CAT,.Hyd.

6. One spare copy.
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COMPARED BY APPROVED BY

IN THE CENTRAL ADMINISTRATIVE' TRIBUNAL
HYDERABAD BENCH AT HYDERABAD.

. THE HON'BLE MR.JUSTICE v,NEELADRI R20
VICE CHAIRMAN
AND .
Q £ GLO?(HA

~ THE HON'BLE MR,R-Ra6aRagaN: (M{ADMY)

_eRPER7JUDGMENT 3 X

. M.A./R.A./C.I)&.NO.
| !

qujﬂ%:
_ (W.P. )

in
oA, No,

Ti’{; NO .

Admit teC;!' and Interim directions
" issued.’

Allo .

Dispdsed of with directions.
/ .

i

Dismissed. @k Tue_ " adwusgiey 3&0&%( :
i =

Dismissed as withdrawn

Dis,rg‘is'sed for default
Ord%red /Rejected.

S

N#.order as to costs.
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